[font>

12.20 hrs.

MOTION RE: FIFTY SEVENTH REPORT OF THE
BUSINESS ADVISORY COMMITTEE

Title: Motion regarding presentation of the 571 Report of the Business Advisory Committee presented in the House on
11 December, 2003. (Motion adopted)
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MR. SPEAKER: Motion moved:

"That this House do agree with the Fifty-seventh Report of the Business Advisory Committee presented
to the House on the 11" December, 2003."

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, | do not agree with this motion. Yesterday, we demanded
that this Bill regarding the formation of National Tax Tribunal be referred to the Standing Committee. The Business
Advisory Committee has discussed this and has allotted time for discussing this. | do not agree with that. The
National Tax Tribunal Ordinance and the original Bill should be referred to the Standing Committee...(/nterruptions)

MR. SPEAKER: Yesterday, | had not given my ruling on the issue. The decision whether technically it is to be sent
to the Standing Committee or not is still pending. Above all, the Members of both the sides — Ruling parties and the
Opposition parties — can sit together and discuss it. | would take a personal initiative and see that the issue is
resolved.

SHRI MADHUSUDAN MISTRY : Sir, you should take into account the feeling of the Members of this House.

SHRI SHIVRAJ V. PATIL (LATUR): Sir, the Business Advisory Committee's Report has been presented to this
House. Ultimately, this House has to decide in what order the business has to be taken up. The final decision is
that of this House. Yesterday, you had an occasion to see what the Members were feeling and what kind of
arguments were advanced. If it were a simple Bill without having any implications and consequences for the
financial and economic conditions in the country, we would not have insisted on that. That is why, it should not be
treated that the House has agreed to the proposal and that it should be considered. That item should be deleted
from the report. Your decision and that issue can be taken up later on.
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SHRI SHIVRAJ V. PATIL : We are not saying: “yes' or "'no' to it. It should not be treated that the entire House has
agreed to discuss it.
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SHRI SHIVRAJ V. PATIL : That would be a wrong precedent. It will be burdening the hon. Speaker too much if the
House decides to say ‘'yes' or 'no'".
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SHRI SHIVRAJ V. PATIL : That is exactly what | am saying. | am agreeing with you. Let us not take a decision in the
House. Leave it to the hon. Speaker.
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SHRI SHIVRAJ V. PATIL : If the House says: "yes' and the Speaker has to say: 'no', then that will be
wrong...(Interruptions)

MR. SPEAKER: | think, the issue need not be made more complicated. Passing of the item does not, in any way,
deprive the hon. Members to raise the point which they have already raised.
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MR. SPEAKER: As | earlier said, even if this motion is passed, it will not be treated that you have conceded to the
point which is before the House. This observation will go on record. Therefore, | now put this particular motion to
the vote of the House. As | have said, | am going to convene a meeting on this issue.

The question is:

"That this House do agree with the Fifty-seventh Report of the Business Advisory Committee presented
to the House on the 111" December, 2003."

The motion was adopted.



